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CENTRAL AD.MINIS r· 
ALLAHABAD BENCH 
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Civil Contem~t-Petition 246 of 2002 
in 

Ori inal A~~lication No.875-of 2002 

This the 08th day of December, 2003 

HON'BLE M • A.K.BBATNAGAB, MEMBEtl (J) 
HON1BLE Mrl. D.rl. TI AHI, MB BEH (A) 

Raj eridza Singh Kushwa ha, 
son of Late Shanker Singh Kus hws ha , 
1 esident of Villa e & .i?ost-Chila r, 
District - Ghazi ur. 

• • • • • • A, ," l i ca n t 

By A,jvoca te Shri A .1--. Kushwa ha 

versus 

l. Shri - • C. 11am, 
Su -Division~! Ins ector, rosts ) 
Central, Ghazi~ur. 

2. Shri Kariman ingh, 
Su erintenJent of rost Offices, 
Ghazi ur ivision, Ghazi~ur . 

• . • • • • hes~on-...ents. 

By Acivocate : Shri Amit Sth6lekar 

0 DE - - - - - 
By Hon'hle r. A. K Bhatnag~a.-._~_1=em~s~e=r __ t~J~) 

This contemt t a~~lication has een filed un~er 

section 17 of Administrative Tri~unals Act 1985 £or 
wilful disobe.-clienG-e and 

un i sh Lnc the res; .. once nt s for/non com Li.a n ce of 

the o r ce r ~assej on 26-08-20(.,2 in O.A.No. 875 of 2002 

in which the f ol Low i.nc o r de r .wa s l."'assec; 

11 •·• The v. • is e ccordingly a 11 owed. The 
_order dated 22.7.2002 lAnn 4) is uashe J. 
The a~ licant shall ~e entitle' to continue 
on the cs t till permanent incum ent comes 
to join the duty for re~ula rly selecteJ 
cs n.i i de te , if any, available to join the 
du ty . II 
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2. Lea rnecl counsel for the res ondents submitted t.ha 1 

the order of this Tri une I has already een ccm lied with 

and filed M.A.No.-4773/03 for exem tinj the aH~licant from 

personal at' ea ranee an 
I 

Su? lementary Counter Affidavit 
' 

clon~with the com. liance re~ort ( Annexure -I) which is 

letter :iate-d 06-12-2003 s s sed by the Su»i Divisional 

Ins ector (P st) Cen-tral •l.3hazi ur . 

3. ~·e he ve ':jone thrO\Jl,:Jh the a lication moved ~y the 

res.-1 oncerrt s an corns I ia nee re;,-- ort ( Annexure I ) filed 

alon! with it in which it is stated that the a~~licant, 

•• S.Kushwaha hos already been reinstated on the ost of 

Gramin Dak Sewa:.. ~ Ds k Wahak ), i-ialbalwan-ur with 

immediate effect. 

4. Under the facts and circumstances, we are of the 

considered view that the re s.s onderrt s have com1-,lied with 

the crder assed in O.A.No. ~75 of 2002. No case of 

con teme t is made out. Therefore, the contem t etit ion is 

rejected and notices are d i s che rne d , 

5. There will e no order s s to costs. 

Member A Member J 

Brij esh/- 


